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C U R h N: 

THE HUNOURBLE MR • H.RAJENDRA 2R1SAD, lUMI3ER (ADMN) 

•. 

JUDGMiNT 

H.rAJENDRA 	 without oi -  rt: the details 

of this application or the response of the learned Standing 

Counsel, it may be mentioned that at present the limited 

prayer of the applicant is that a reoresentation submitted - 4 it.. -  
by hlm(vide "nnexure-7 

t 
eeds to be expeditiously disoosed 

of. It was told by Mr.Ashok Mishra, learned Sr. Standing 

Counsel that, according to para-13 of the counter, when 

th: case was just about to be finelised, the respondents 

rEcc!ved the Tribunals's notice in this case and hence 

the decision could not be communicated to the applicant. 

It was, however, also mentioned by Mr.Mishra that a 

aeciejon has since been communicated to R-4 on 3.2.1993. 

fhe sameJmay now be communicated within 15 days of the 
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cCt 	t rci c 	'this rcer, 	oct 	lrdy 

corrifiunicated. The aplicant shall be free to 

agitate a fresh grievance, if so advised, after 

the receipt by him of the said decision. The 

case is accordingly disposed of. No costs. 
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